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In Re: 

Before the Hon'ble National Green Tribunal 

Principal Bench, New Delhi 

Original Application no. 624 of 2023 

News item published in The Tribune dated 28.09.2023 titled "Hills 

'vanish' as illegal Mining rampant in BEET area" 

Reply / Status Report of respondent no. 3 i.e. Member Secretary, Punjab 

Pollution Control Board through Er. Anuradha Sharma, Environmental 

Engineer, Regional Office, Rupnagar in compliance to order dated 

11.03.2024. 

Respectfully Showeth, 

1. That the above mentioned case is pending before the Hon'ble Court for adjudication. 

During the hearing of the case on 11.03.2024 it was observed by the Hon'ble 

Tribunal that environmental compensation for violation of pollution control norms 

has been imposed by the Punjab Pollution Control Board (PPCB) against the stone 

crushers but no environmental compensation has been imposed on any violator who 

has caused environmental damage by carrying out illegal mining in forest and 

mountain area concerned. PPCB has sought time to file action taken report in this 

regard. The relevant extract of paras no. 3 & 4 of order dated 11.03.2024 are 

reproduced below for kind perusal and reference: 

"3. The PPCB has also filed the response on 06.03.2024 disclosing 
the action for imposition of Environmental Compensation (EC) 
against 13 named stone crushers. It is not in dispute that EC 
has been imposed by the PPCB for violation of the pollution 
norms by these stone crushers but no EC has been imposed on 
any violator who has caused environmental damage by 
carrying out illegal mining in the forests and mountains area 
concerned. 

4. Learned Counsel for the PPCB has sought time to file the action 
taken report disclosing the action for imposition of EC against 
the persons responsible for illegal mining and consequential 
environmental damage. Let the same be filed at least one week 
before the next date of hearing by e-mail at Judicial-ngt@gov.in 
preferably in the form of searchable PDF/ OCR Support PDF and 
not in the form of Image PDF. " 

y That in compliance to order dated 11.03.2024, it is respectfully submitted that in 

compliance to an order dated 26.02.2021 passed by the Hon'ble Tribunal in OA no. 

360 of 2015, the CPCB had issued directions u/s 5 of the Environment (Protection) 

Act, 1986 to the States with regard to the development of the mechanism for 

assessment and recovery of compensation as per Lhe mandate of the above orders 

of the Hon'ble Tribunal. 

3. That in compliance to the above directions of CPCB, the Directorate of Environment 

& Climate Change, Department of Science, Technology & Environment, Government 
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of Punjab has formulated the Action Plan to evolve appropriate mechanism for 

assessment and recovery of compensation for illegal sand mining and utilization of 

recovered compensation for restoration of environment in consultation with the 

Mining Department and PPCB. The relevant contents of the Action Plan relating ~o 

the Assessment and Recovery of compensation are reproduced herein below: -

Assessment & Recovery of Compensation 

(i) The State of Punjab shall follow Approach-2 for assessment of compensation 

to be recovered for violation of norms for mining, as directed by Hon'ble 

National Green Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015. 

(ii) The Department of Mining & Geology, Punjab shall assess the compensation 

to be recovered for violation of norms for mining, as per Approach-2 as 

mentioned at Sr.No. (i). 

(iii) Department of Mining and Geology, Govt. of Punjab shall prescribe criteria for 

judging the Risk Factor (RF) on the basis of severity of the impact as mild, 

moderate, sign_ificant and severe depending upon the factors suggested by 

the CPCB in its report dated 30.01.2021. It shall also prescribe the criteria for 

assessing the market value of the material per (MT or m3) based on 

applicable market price of the mined material. 

(iv) The action against the vehicles used in illegal sand mining shall be taken as 

per the directions notified by Department of Mining and Geology vide Order 

No834176/2020/6BSN-DC-RIA dated 12.06.2020, in compliance of Hon'ble 

NGT order dated 19.02.2020 in O.A. No. 360/2015. 

4. That as per the provisions of the Action Plan, the Department of Mines & Geology, 

Punjab has to assess the compensation to be recovered for violation of norms of 
mining as per Approach 2 mentioned and explained in the Action Plan. As per Action 

Plan, the recovered compensation shall be kept in a separate account with the 

Department of Environment / Punjab Pollution Control Board and utilized for 

restoration of environment. A copy of said action plan as furnished to the CPCB by 

the Directorate of Environment & Climate Change vide letter no. DECC/2021/640 

dated 29.09.2021 is enclosed herewith as Annexure -A for kind perusal. 

5. That necessary action for imposition and recovery of environmental compensation 

has to be taken by the Mining Department in accordance with the provisions of the 

Action Plan Mining Act and other relevant rules of the department. The issues with 

regard to the imposition and recovery of Environment Compensation were further 

discussed and decided during the meeting held on 26.12.2023 between the officers 

of the Punjab Pollution Control Board and Mining Department under the 

Chairmanship of Chief Engineer/ Drainage-cum-Mining and Geology. During the said 

meeting, it was decided that with regard to the recovery of pending payments, the 

Mining Department may take appropriate action against the stone crushing units 

under the Mining Act and other relevant rules of the department. The Punjab 
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Pollution Control Board vide letter no. 12280 dated 22.02.2024 has brought the 
mi_nutes and decisions of the meeting held on 26.12.2023 under the Chairmanship of 
Chief Engineer- Drainage -cum- Mining and Geology to the notice of The Director, 
Department of Mines and Geology with request to issue instructions in this regard to 
the officers / officials of the department. A copy of the letter no. 12280 dated 
22.02.2024 is enclosed herewith as Annexure-B. 

6. That it is pertinent to mention here that the Office of Executive Engineer-cum­
District Mining Officer, Drainage Division, Sri Anandpur Sahib vide letter no. 8049-50 
dated 12.03.2024 has informed the Regional Office of the PPCB, Rupnagar about the 
recovery of compensation imposed upon the stone crushers. From the perusal of the 
Recovery Notices· and the Order of Assessment forwarded along with said letter, it is 
observed that compensation for illegal mining has already been imposed by the 
Executive Engineer-cum-District Mining Officer, Drainage Division, Sri Anandpur 
Sahib upon 13 no. of stone crushers named therein, as per methodology devised by 
CPCB, which has been clearly spelled out in Action Plan. A copy of letter no. 8049-50 
dated 12.03.2024 is enclosed herewith as Annexure - C. 

7. That environmental compensation for illegal mining and for damage to environment 
in accordance with Polluter Pays Principle evolved by the CPCB in compliance to 
order dated 26.02.2021 of this Hon'ble Court passed in OA no. 360 of 2015 has 
already been imposed by the Executive Engineer-cum-District Mining Officer, 
Drainage Division, Sri Anandpur Sahib as explained above. Hence, further action for 
imposition by PPCB is not required. 

8. That the status report is hereby submitted in compliance to order dated 11.03.2024 
for kind perusal and consideration of the Hon'ble Tribunal. 

Date: 3/5 /c?rAi(l-/ 

Place ~ {%) 
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Submitted by 

Enviro mental Engineer 

Punjab Pollution Control Board 

Regional Office, Rupnagar 

(On behalf of respondent no. 3) 
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~ ~•a- 1l1iJ:ic! ~C(El'H itaiJ 
,,.,, !J"< e<1.-1<1 . ~•-.~~it 1oJlll'i"i o'l!' ., Phone no. 0175•230U&l · · <i.lf. 1tt"'l1•n• 11,,n<J1 

To 

Registered / E-mail 

The Director, 
Department of Mines & Geology, 
65-8, Phase-7, Industrial Area 
Sector 73, SAS Nagar. ' 

~W~ LiFE 
'
~•;;!J L1'ostyle for 1V Envlronm,nt 

e-mall : m1ppcb@om■ll .com 

Subject: 
Minutes of meeting dated 26.12.2023 held under the chairmanship of Chief Engineer / Drainage-cum-Mining and Geoiogy. · 

In reference to the meeting held under the Chairmanship of Chief Engineer/ Drainage­
cum-Mining and Geology regarding discussion of various issues related to stone crushers on 
26.12.2023, it is to inform you as under: -

l. Central Pollution Control Board vide letter no. 2021/2053 dated 11.06.2021 issued certain 
directions wherein action plan for 'ASSESSMENT/ RECOVERY OF COMPENSATION FOR ILLEGAL 
SAND MINING AND UTILIZATION OF RECOVERED COMPENSATION FOR RESTORATION OF 
ENVIRONMENT' has been circulated (Copy enclosed). In the said document, it is clear thc1t the 
Department of Mining and Geology shall asses the compensation to be recovered for violation of 
norms of mining as per Approach-2 mentioned at Annexure no. 1. As such, the Department of 
Mines and Geology is to impose Environment Compensation onto stone crushers for illegal 
procurement of raw materials as per the document of CPCB as mentioned above. 

2. Regarding recovery of pending payments, the Mining Department may take appropriate action 
against the stone crushing units under the Mining Act and other relevant rules of the department. 

3. Mining Department is issuing online registration certificate without any signature of the Competent 
Authority and without mentioning units with the quantity allowed for mining. As such, proper 
registration certificate is required to be issued by the Mining Department with proper 
authentication_/ signature and quantity to be mined with appropriate units. 

The above is for your kind information and _passing the instructions to the officers / 
· officials of your department, please. Further, it is requested to provide the details of the Fl Rs lodged 
against the stone crusher as well as Environment Compensation imposed by your department for illegal 
mining w.r.t the OA no. 624/2023 pending in the Hon'ble 'NGT. 

J ~~ . . l M~bersJ';'.'Jta~ ,. 
End st. No \ Li. '8 l Dated ~'l.~\ t.\ ,.__\ 

.A copy of the a_bove is forwarded to the Environmental Engineer, Pun~ 
co~trol Board; Regional Office, Rupnagar w.r.t. his office note dated 14.01.2024 for information. 
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tIB 1wor lffiTa \\ ". Office: Executive Engineer-cum-di t let 1 ' \\~ _......,...... , r ~- 5 r m nlng officer, Drainage Division, Sri Anandpur Sahib ec:sa. a atta di ,cn101rara--c('){.r.::nn '\_fft;\~ fc -~ .. ~a-1 lft-H5 on'1· ., CIIOdf • .,'-.,0 , 'tt'8' (")ci(•Ji '11S~, 1¥ l'l'lcJ"" 

~- it. mlningdivlsionaps@gmail.com j '-----------------~·t /4'-< 
~= 80½9 --So /cra1:ra 

w3t ci(dijd 'eTo'}f' 
fdc:ii•<:al 5 o'J:it " o. 

1. riJRn ci(dJ;id, fira~m13'fu~~ 55,36,446/-• • 

2. JR'o ciCdJ;id, fira 'R\Mm;, ml~. 10,18,576/-• • 

3. firQ\ f<i6.fec:ii Jreo aaaa, fira ~sa1ai, 3'fu. iram, 1,62,30,908/-

4. ~-~- c:iidJ;id, fira ~. 3'fu J.it 6,33,50, 147 /-
R•faa, 

5. a1a@•s sreoc:iiaaa, m~cfflltc. 3'fu. iram, 1,37 ,34,092/-
o1-loaTa' 
1:1 

6. c:iidJ:ld, 1ira' ~sa1ai 3'fu. iram, fi=rlf 24,57 ,04,995/-
7. fo@ Jt3MH ci(dijd Gffnc-1 M lb'r cfflltc 3'@ <5dm 1:1 - IS 

18,67,78,148/-

8. cilMdftQd c:iidJ;id, 1ira'lb'rcfflltc3fu?ram~ 14,01,95,032/-
cJ1.fc'ra@' • 
1.rcJt1reoaaaa, fib'~. mr3fu~. ffi'tf 2,21,38,696/-9. • 
cJ1.fc'ra@' • 

10. • ciCdJ;id, fib'~ a-mlc ,3fu ?ram, fi=rlf 85,51,39,441/-

11. 'Rf3" wfoa aa>:ta, fib'~ mr3fu~. 11,31,34,850/-

12. rn~aa>:1a, fira'l.fWc', mr3fu~. fi=rlf 46, 19,586/-

• • 
13. w aa>:1a fib' !11sm 3fu 7,91,00,673/-

il'dHi1°.il ~,l\,ll~ ll'fu>I, 
focirJf-cllf-welf?>a, -a~~. 
'ffiB ~. 'l.rrf'ill 

ffi 7') l@o' l\S q•dC:•e\ ffi3' cl ffil l, rat.Rt i:iIDil:lod', 1:11 IS 1:11 
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